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03 May 2025

",L BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE, KOLKATA
0.A. NO. 219 OF 2024/EZ

o\p IN THE MATTER OF
A 4
V. NIRAJ KUMAR ....APPLICANT
& |
% VERSUS
' \“ﬁ DHEERAJ KUMAR & ORS. .... RESPONDENTS
(AN R '
12LNG,
_ :? g 5§0UNTER AFFIDAVIT ON BEHALF OF RESPONDENT
8,.838° y
4 ' %’ % s - ‘g NO. 4 BIHAR STATE POLLUTION CONTROL BOARD:
@« ¢ ;
e o
% g;’ ‘; ‘Eﬁ 4, Neeraj Narayan, Male, aged about 40 years, Son of Late
JJEEREL,
‘Z! E £« 2 N Narayan Sharma, Resident of C-41, Housing Colony,
- _
.9 220 2
Qgéﬁ ?; Kankarbagh, Near Tempo Stand, P.S.- Patrakar Nagar,
"§9e82- ;
S Patna- 800020, do hereby solemnly affirm and state as

follows: lhe

1. That I am presently posted as Member Secretary in
Bihar State Pollution Control Board. I am authorized
to file the present counter affidavit on behalf of

Respondent no. 4. I am aware of the facts o the
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present case on the basis of the official records
maintained at Bihar State Pollution Control Board,
Patna, that I believe to be true. As such, I am
competent to depose the present counter affidavit.
ST
2. That the instant application, inter-alia, has been filed
for quashing the Consent-to-Operate issued to the
respondent No. 01 for operating the brick-kiln and
further for closing the brick-kiln of the respondent as
it has been established and being operated on a
parcel of land which is different from parcel of land
for which CTO was issued by the answering
respondent.
o
3. That the matter was last heard on 25.04.2025, when
this Hon'ble Court expressed its dissatisfaction to the

counter affidavit filed by the answering respondent

and directed the answering respondent to file a fresh |

. affidavit through the Member Secretary./
o '
"b

-




4. That in light of the order passed by the Hon’ble
Tribunal the State Board carried the site inspection
of the brick-kiln of the Respondent No. 01 on
26.05.2025 in presence of the Applicant and found
that the allegation levelled by the applicant is correct
and the respondent no. 01 has established a brick-
kiln on a different site other than for which CTO was
issued to the respondent no. 01. Further, the
proprietor of the brick-kiln (respondent no. 01)

admitted that he has changed the site of the brick-

kiln. /

5. That the unit of the Respondent no. 01 was initially
established in the year 2016 on land situated at
Mauza- Karna, Khata No. 94, Khesra No. 225, P.S.-
Parbatta, District- Khagaria. Thereafter the unit was

issued a CTO dated 28.10.2016 which was valid till

‘-\27 10.2019. In the meantime, the State Board vi’de

A

% tification no. 32, dated 07.12.2018, took a pollcy;

\(,@:«k“ . ggcasmn to not permit any brick-kiln to operate‘

Q’ ..b\. . i . S




without converting into cleaner technology from
31.08.2019. (Zig-Zag).

The Respondent no. 01 established thefiew brick-
kiln based on cleaner technology on a new parcel of
land (Khata No. 120, 104 Khesra No. 231, 233)
which is situated at a distance of approximately 150
meters from the old brick-kiln. The Respondent no.
01 instead of filing fresh CTE application for the
newly established brick-kiln acted fraudulently Aand
obtained renewal of the CTO application of the old
brick-kiln and in garb of the CTO granted for the old
brick-kiln started operating the newly established
brick-kiln.
A copy of the inspection//
'report; CTO issued to the DPY
bricks and the notification no.
32, dated 07.12.2018 s
annexed and maljked,«-.‘.;_xas_‘

Annexure-1-Colly. '_ /




6. That the old brick-kiln is situated at land situated at
Mauza- Karna, Khata No. 94, Khesra No. 225, and
the new brick-kiln (based on cleaner technology) has
been established on Khata No. 120, 104 Khesra No.
231, 233. The distance between the two brick-kiln is
approximately 150 meters. /- |

A copy of the gobgle map
photo indicating both the

brick-kiln is annexed and

marked as Annexure-?/

7. That the Respondent No. 01 for operating the new
brick-kiln ought to have obtained a fresh CTE for the
said brick-kiln and thereafter ought to have obtained
a fresh CTO. However, the respondent no. 01
concealing the fact that the new brick-kiln (based on
cleaner technology) has been established on new

e

parcel of land, passed on his application to the ngt-e__‘_‘

oard, as he has established a brick‘-‘kiln baééd on
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therefore fraudulently obtained renewal of the CTO
application of the old brick-kiln. The old brick-kiln
has been demolished by the Respondent no. 01 and

the said land is being used for storage of clay.

. That Section 21(2) of the Air (Prevention-and Control

of Pollution) Act, 1981, provides that an application
for consent of the State Board under sub-section (1)
shall be accompanied by such fees as may be
prescribed and shall be made in the prescribed form
and shall contain the particulars of the industrial
other particulars as may be

plant and such

prescribed. The answering respondent consent
application process requires mainly documents:- (i)
Land Papers; (ii) Project Report including air/water
pollution control measure; (iii) Affidavit regarding
project site confirming the sitting guidelines with
distance from major landmarks; (iv) Aadhar andﬁan-
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The Respondent no. 01 in the instant case did not
file fresh application and got renewal of the old CTO
and submitted and undertaking for CTO dated
24.08.2022 in which he has stated that the brick-kiln
will be established at Khata No. 94, Khesra No. 225.
Therefore, the respondent no. 01 submitted false
information at the time of renewal of the CTO

application. | /‘

A copy of the undertaking for

CTO submitted by the
Respondent no. 01 is annexed

and marked as Annexure-3.

9. That the new brick-kiln is being operated without
obtaining a valid CTE and CTO from the State Board
and during inspection it was noted that although the

site of the new brick-kiln is as per the sitting criteria

)50 meters from the newly established brick—l&ilh, i
: 7

e approach road is not paved and fugitive dust

fopa™

\ of the State Board and there is no habitation withi,n"-'_"_ 4 38
PO : g
(\

Lz




emission was noticed at the time of inspection; the
loading and unloading of the brick-kiln is done
through tractors and due to unpaved road fugitive
emission was noticed; in the current season clay
mining has not been done; the coal is crushed
before use: no effluent is generated due to operation

of the brick-kiln and the domestic waste water is
treated through septic tank. /

10. That in light of the above facts, the answering
respondent has issued a show-cause notice dated
30.04.2025 to the Respondent no. 01 by which an
opportunity has been given to him t'o"fil;, h|s
objection to the State Board proposed action of
directing closure of his brick-kiln and imposition of
Environmental Compensation, as the brick-kiln has

been operated without a valid CTE and CTO from the

/ Mtate Board. U 15 1o

~

A dbpy of the show-cause

letter dated 30.04.2025
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is annexed and marked
as Annexure-4,

11. That the answering respondent undertakes to
take appropriate action against the brick-kiln
(respondent no. 01) in accordance with law,
including lodging of a FIR for practicihg fraud on
State Board and submitting fraudulent affidavit to
State Board fir purpose of obtaining CTO from the

State Board.

12. That I have read the contents of the affidav'rt/

and have understood the same.

i e

VERIFICATION
Verified at Patna on 3™ May, 2025 that the averments

made in the present affidavit are true and correct to the

best of my knowledge and information derived from

records of the matter./

Neev ‘quaédaq-—'- :
DEPONENT ¢ —
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TRANSLATED COPY

Inspection report

In the light of the complaint received from Shri Neeraj Kumar, Village
Mahesh Mor, PO Karna, Police Station Zone Parbatta, District Khagaria,
the site inspection of M/s. D.P.Y. Bricks, Gauja Karna, Village Mahesh
Mor, PO Karna, Dhana. Zone Parbatta, District Khagaria was done on
26.04.2025. Shri Dheeraj Kumar was present (Proprietor) at the time of
inspection. The facts of the inspection are as follows-

1.

The name of the owner of M/s D.P.Y. Bricks is Mr. Dheeraj Kumar.

2. The base of this brick pit is rectangular in which bricks are baked

using Double Zig Zag technique. A round chimney with natural draft
is installed in this brick pit, whose height is approximately 135 feet.
A port hole has been arranged in it.

. The unit was granted consent for establishment in the year 2016 and

consent for operation till 27.10.2019. Environmental clearance was
granted to this unit by reference number 185 of SEIAA, Bihar, dated
07.09.2015, serial number 92. Consent for operation was granted by
the Board's letter number 1295, dated 19/09/2019, which was valid
till 06/09/2022.

Again, this sale clean has been renewed for welfare by the Council's
letter No. 790, dated 25/07 /2022, which is valid till 30/06/2027.
The owner of the unit informed that the location of the unit has been
changed. The location is located about 150 meters away from the old
Brick Villan.

The old brick kiln was situated in Khata No. 94, Khesra No. 225,
Mauja Karna, Thana Achal Parbatta, District-Khagaria, whereas the
new brick kiln is reported to be situated in Khata No. 120, 104,
Khesra No. 230, 233, Bhija Karna, Thana Abal Parbatta, District
Khagaria. Information regarding the exact status (account, khesch) of
the unit can be obtained from the concerned revenue officer, Anchal
Adhikari, Paschwata.

Compliance with the consent issued to the unit is as follows-

i.  The unit has changed the site without the permission of the
Board. The old brick wall has been demolished and in its
place, the work of dumping of gravel is being done. The old
Vimni is installed but it is of no use.

ii. The standard for chimney emission is 250 mg/Nm?3. The
proposer has deposited an amount of ¥7,300/- with the
Board for testing the stack of brick kiln. Also, there is no
population within the radius of 950 g of Vinni, on which the
effect of air pollution is negligible.

Page 1
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ii.

iii.

iv.

14

TRANSLATED COPY

Soil mining work is not being carried out by the unit in this
session.

In brick kiln, coal is used in the form of powder. After
checking the quality of coal, the amount of ash present in it
can be determined.

The top of the brick kiln is covered with ash/baked brick
powder for better thermal insulation.

Some portion of the road through the unit has been paved
with bricks but silt has been found on the road. It has been
reported that tractor tankers are being used for sprinkling
water.

There is no wastewater discharge into the brick kiln. Suspended tanks

are used for the treatment of domestic effluents.

. Loading and unloading of bricks is done through tractors in the unit

premises. Due to the unpaved roads inside the premises, excessive
dust is generated which spreads to the surrounding areas through air.

. The unit has provided an affidavit in the order of consent renewal for

the year 2022, in which Jagin's account number is 94, Khesra number-
225. This information is clear.

Recommendation:-

The operator of the unit may be directed to shut down the dissolving unit
due to change of location of the unit.

Sd/-
(Aftab Alam)
J.R.F
Baurani

Page 2
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Views of M/s D.P.Y. Bricks, Khag'aria, Date of‘visit:~2().04.2f}

25
~ Old Unit
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Views of M/s D.P.Y. Bricks, Khagaria, Date of visit:-26.04.2025
_Old Unit
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Regional Office-cum-Laboratories

Bihar State Pollution Control Board

Barauni Industrial Area, P.o.-Tilrath, Distt.-Begusarai-851122

Ref. No. :- | Barauni, Dated-

| EMISSION CONSENT ORDER

With reference to the application No. 328179, dated 30.03.2016 of
Sri Dhiraj Kumar, M/s D.P.Y. Bricks, At+P.0.-Lagar, Dist-Khagaria, for consent
under section 21 of the Air (Prevention & Control of Pollution) Act, 1981, he/they
islare granted consent to operate his/their plant at Mauza-Karna, At-Mahesh Let

Mour, P.O.-Karna, Dist-Khagaria with capacity as details given below :-
(i) Bricks-15,000/Day

for the period from Date of issue to 27.10.2019 with the following
conditions : -

That, he/they shall not make any alteration, addition, deletion or modification in the
plant without the prior clearance from the Board and shall also abide by the
obligations under sections 22,23 and 31A of the Air (Prevention & Control of
Pollution) Act, 1981 and further shall extend co-operation to the Board in performing
its functions entrusted under sections 24,25 and 26 of the Act;

2 That, he /they shall comply with the requirements of rule 14 of the Environment
(Protection) Rules, 1986: rules 457910 and 11 of the Hazardous Wastes

(Management and Handling), Rules 1989: rules 4,57,8,10,11,12,13,15,17 and 18 of
the Manufacture, Storage and Im

port of Hazardous Chemical Rules, 1989; and the
provisions of the Public Liability Insurance Act, 1991, whichever is applicable:

3 That, he/they shall monitor his/their emission(s) and the ambient air quality from
representative point regularly and shall maintain its quality in conformity with Board’s
standards and shall produce its proof, as and when asked for;

4 That, he/they shall submit application for consent again 30 days before the expiration
of the period of consent i.e. 27.10.2019 or within 30 days from the date of receipt of

this order whichever is applicable.

5 That, the unit shall submit flue gas analysis report every year.

6 That, tree plantation shall be done & maintained.

T, That, the unit shall submit Evnv. Statement for each financial year on or before
30 Sep.

8 That, the unit shall use minimum 25 % of ash (fly ash, bottom ash or pond ash)
with soil on weight to weight basis and submit proof for the same.

9

That, the above conditions shall be reviewed every year and in case of non-

compliance, the consent order shall be revoked.
10 That, This Consent order is granted, Subje
of any informations/documents submitte

ct to the condition that in the event
misleading at any stage, the consent o

d by the Proponent are found false or

- - rder granted, shall be revoked and legal
action shall be initiated.

To
Sri Dhiraj Kumar Sd/-
;ﬂ!srl,)g{. Bricks, (A.K.Gupta)

t+P.0O.-Lagar, ;

Dist-Khagaria, Regional officer

Memo No...} .\ 2!

% Dated. 2810~ 14’
Copy Forwarded to Member Secretary, B.S.P.C. Board, P

pted.. £ 2T SON.
necessary action. The unit has obtained EC vid for information and

e State E| i
dt. 07.09.2015, S| no. 92/2960. AA, Bihar Ref, N .Ues([o(}g
(A.K. prﬁ
Regional officer
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Regional Office-cum-Laboratories

_°HAR_ Bihar State Pollution Control Board
e Barauni Industrial Area, P.o.-Tilrath, Distt.-Begusarai-851122

Ref. No. :-ROB(A)1707/19/ | 2.5 ’§ Barauni, Dated- /4~ 9 YA
EMISSION CONSENT ORDER

With reference to the application No. 3004543 dated 13.09.2019 of

Sri Dhiraj Kumar, M/s D.P.Y.Bricks, At+P.O.-Lagar, PS+Anchal-Parbatta,

Dist-Khagaria for consent under section 21 of the Air (Prevention & Control of

Pollution) Act, 1981, he/they is/are granted consent to operate his/their plant based

on Cleaner Technology at Mauza-Karna, At-Maheshmor, P.O.-Karna,

PS+Anchal-Parbatta, Dist-Khagaria with capacity as details given below :-

(i) Bricks-15000 Bricks/Day
for the period upto 06.09.2022 with the following conditions:-

1 That, he/they shall not make any alteration, addition, deletion or modification in the
plant without the prior clearance from the Board and shall also abide by the
obligations under sections 22,23 and 31A of the Air (Prevention & Control of
Pollution) Act, 1981 and further shall extend co-operation to the Board in performing
its functions entrusted under sections 24,25 and 26 of the Act;

2 That, he /they shall comply with the requirements of rule 14 of the Environment
(Protection) Rules, 1986; rules 4,57,9,10 and 11 of the Hazardous Wastes
(Management and Handling), Rules 1989: rules 4,5,7,8,10,11,12,13,15,17 and 18 of
the Manufacture, Storage and Import of Hazardous Chemical Rules, 1989; and the
provisions of the Public Liability Insurance Act, 1991, whichever is applicable;

3 That, he/they shall monitor his/their emission(s) and the ambient air quality from
representative point regularly and shall maintain its quality in conformity with Board's
standards and shall produce its proof, as and when asked for:

4 That, he/they shall submit application for consent again 30 days before the expiration
of the period of consent i.e 05.08.2022 or within 30 days from the date of receipt of
this order whichever is applicable.

5 That, Period of CTO is granted as the unit has already adopted cleaner technology.

6 That, the unit shall submit online application again through same user ID and

password for extension of Consent period after obtaining EC from competent
Authority. CTO will be extended for further period.

7 That, the unit shall submit flue gas analysis report to the Board yearly and that shall
conform to the standard of the Board.

8 That, all the moving area around the main brick kiln including access road should be
paved with the bricks to minimize the fugitive dust emissions from the brick kiln
operations.

9 That, tree plantation all around the campus in two (2) rows of evergreen spices shall be

developed and well maintained.
10 That, the unit shall submit Environmental Statement of each financial year by the 30 th
Sept. of the following year.
11 The unit shall have a display board near the site stating name of unit/Industry with
- address/name of proprietor with address and ref. no. and date of consent with its
validity period granted by the Borad,

To

Sri Dhiraj Kumar,

M/s D.P.Y.Bricks,

At+P.O.-Lagar, PS+Anchal-Parbatta,
Dist-Khagaria

s

a0

Regional-offi
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Regional Office-Cum-Laboratories

. .2 Bihar State Pollution Control Board
S

Barauni Industrial area, P.0.-Tilrath, Dist.- Begusarai-851122

Email- robarauni01 @gmail.com;website: http:ﬂbspcb.bihar.gov.ir?

| ReLNo.-ROBANOTMY D9y  Baraunidated:: 28 e 20

EMISSION CONSENT ORDER

With reference to the application no. 6285221 dated 08.07.2022, CTO upto 06.09.2022 issued in
application 1D 3004543 of M/S D.P.Y. Bricks, Proponent- Sri Dhiraj Kumar, At+P.O.-Lagar,
P.S.+Anchal- Parbatta, Distt.- Khagaria- 851216 (Bihar) for CTO under section 21 of the Air (Prevention
& Control of Pollution) Act, 1981, helthey isfare granted Consent-to-Operate his/their Brick Kiln
(Capacity- 15000 Bricks/Day) plant based on Cleaner Technology with Zig-Zag loading of Green Bricks
and Natural Draft (Ht. of Chimney- 135 ft) Mauza- Kama, At- Mahesh Mor, P.O.- Karna, P.S.+Anchal-
Parbatta, Distt- Khagaria (Bihar) for the period upto 30.06.2027 from the date of issue with the

following conditions: -

1

10
11
12
13

To

Distt.- Khagaria- 851216 (Bihar)

That, he/they shall not make any alteration, addition, deletion or modification in the plant without the prior
clearance from the Board and shall also abide by the obligations under sections 22,23 and 31A of the Air

(Prevention & Control of Pollution) Act, 1981 and further shall extend co-operation to the Board in
performing its functions entrusted under sections 24,25 and 26 of the Act;

That, he hey shall comply with the requirements of rule 14 of the Environment (Protection) Rules, 1986;
the Hazardous & Other Wastes (Management and Trans-boundary Movement), Rules 2016; the
Manufacture, Storage and Import of Hazardous Chemical Rules, 1989 and the Public Liability Insurance
Act, 1991, whichever is applicable;

That, he/they shall monitor his/their emission(s) and the ambient air quality from representative point
regularly and shall maintain its quality in conformity with Board's $tandards (emission of Particulate
Matters not exceeding 250mg/Nm?) and shall produce its proof, as and when asked for;

That, he/they shall submit application for consent again 30 days before the expiration of the period of
consent from the same login ID.

That, the unit shall not excavate soil more than 1.5 meter deep as per the affidavit no. 631, dt. 25.06.2022
submitted to the Board. _

That, the unit shall submit flue gas analysis report to the Board yearly.

That, coal fines of 10 mm. sizes shall be used and use of coal with more than 35 % ash content shall be
avoided. Agro wastes shall be used as fuel as far as possible.

Top of the kiln shall be covered with a layer of ash followed by fire bricks or tiles for better thermal
insulation as well as protection from fugitive dust emission.

That, area of movement around the kiln including access road shall be paved with bricks to minimize
fugitive dust emission during operation of the brick kiln;

That, tree plantation all around the campus in two (2) rows of evergreen spices shall be developed and
maintained.

That, the unit shall submit environmental statement of each financial year by the 30 September of the
following year .

That, In the event of any complaint regarding Air/Water/Noise pollution from the unit is observed, you
have to shift the unit to a suitable location at your cost.

The unit shall have a display board near the site stating name of unit/ industry with address/ name of
proprietor with address and ref. no. and date of consent with its validity period granted by the Board.

'Sri Dhiraj Kumar, A1
M/S D.P.Y. Bricks, (S.P. Roy)
At+P.0.- Lagar, P.S.+Anchal- Parbatta, Regional Officer

fl

W



G Ul 978 UIATad N dT8 HEIT—-CWIC No.—15952/2018. # fesie 04.122018 &1
uiive Hee & Jels ¥ e & ftgEe g1, feArE: 23072018 e g ey faem
. SPEYl @ eHfd ey @ duar RAi®: 31082018 @ q€ WA X & TS off dur SifSRgEAT
HeT-33, fa e 15102018 fores gR1 49 e oo wooe = od & wvw w3 & smR w®
feie: 31.082018 @ Siivdf® Wgfa & T f B ¥ i e & wwmw T@E 3
yRafda @ & Suvia € W < @ fofn o mr o @ wag g semiia e &¢
fFreferea fofg forar wmar &—

1. 91 9 fdem &) fG9ie: 31.08.2019 TF oo do-1e § uikgfdd v siftard &9

2. % fow foem o2 wow—v3 @ amar wR fasra: 31082018 9% & forg cto  ffa fsanr
T 91, 9 Heala IEE B f&H1E: 31.082018 | feAE: 31.082019 T fawarRa fevar e
2| 3@ o e | IEEs $ @Y AgyEar 781 el |

3. 9 % foom et weafy aaf Reme: 31082018 ¥ 31082010 & &1 T =1 @) & 2
TS WithaT & e WYeh HEET ¢ UiE 3§ WEAR oaf @ faRar & ga |

4 U # T e fRem o e g 9EElt 9= va WeetR dee R STRe e @
forg & <& wgeh |

5. T ff aRRufy & wig & gafe & o9 s e & Sues =81 far s

a8 AT ge e @ dfe gEvs U W, SR, 9T AEX, BgEl U4 gedrd

WNE B Y @rp T 8

80 /—
(3 )

He-Hfag
STOTS — geA, e
yfafafh—wgan e, ygferor a9 1@ ufad= fmm, faer / Fees, @ @ g
faER / arme, feer $e Fmfar w9 @ gomt vd smawas A &g ofvd |

B0/~
(AT FAR)
Aew—ag
s D34 il ) N S IR

wém%ﬂ@ﬁfﬁwﬁmﬁ@mm%qﬁﬁ)’/ ?/[1/[3

(3T FHAR)
wew—wfag

FTATT Fo- 0612-2261250/2262265, F=RT-0612-2261050
Z-Ter-bspcb@yahoo.com  Fr=rmrg= - http://bspcbh.bih.nic.in




21
Translated Copy

Bihar State Pollution Control Council
Parivesh Bhawan, Patliputra Industrial Area, Patna-800010

Sl No. 37 Date: 07-12-18
Notification

In the light of the order passed by the Hon'ble Patna High Court on
04.12.2018 in case number CW/C No.-15902/2018, the Board's Notification
No.-18, dated 23.07.2018 by which the validity of the consent order of brick
kiln units was terminated after 31.08.2018 and Notification No.-33 dated
15.10.2018 by which it was decided to give consent to those brick kiln
operators who were earlier given provisional approval on the basis of affidavit
till 31.08.2016 only after converting the brick kiln to cleaner technology. The
following decision is hereby taken while cancelling the same-

1. All brick kilns shall be required to convert to cleaner technology by
31.08.2019.

2. For example, Brick Cleaners who were issued CTO on the basis of
affidavit till 31.08.2018, their consent period is extended from
31.08.2018 to 31.08.2019. There will be no need to apply separately
for this.

3. Those brick kilns whose consent period is expiring between
31.08.2018 to 31.08.2019 can get the consent period extended from
the council by giving a paid application under the online process.

4. Consent for setting up of new brick kilns in the State will be given only
for kilns based on advanced and cleaner technology.

5. Under no circumstances shall a brick kiln be operated without the
consent of the Board.

This notification will not be applicable to the grandson blocks of Patna district
like Maner, Danapur, Patna Sadar, Fatuha and Phulgari Sharif.

Sd/-
(Alok Kumar)
Member Secretary
Copy sent to Joint Secretary, Environment & Climate Change Department,
Bihar/Director, Mines & Geology Department, Bihar/President, Bihar Brick
Manufacturers Association for information and necessary action.

Sd/-
(Alok Kumar)
Member Secretary
Copy sent to all Regional Officers, Council Analyst, System Analyst, all
Assistant Environmental Engineer, Officers and Law Assistants for
information and necessary action.
Sd/-
(Malik Kumar)
Member Secretary
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TRANSLATED COPY

29.11.2019 MORNING NEWS 04

Environment, Forest and Climate Change Department, Bihar State
for brick kiln owners/operators/common citizens

Necessary Information

The situation of air pollution becomes worrisome during the winter
season. Emissions from brick kilns are also a cause of air pollution. As
per the order passed by the Hon'ble High Court, Patna on 04.12.2018
in case number 15962/2018, only brick kilns converted to cleaner
technology are to be operated in the new session.

Therefore, all the concerned brick kiln owners are instructed not to
question any brick kiln that is not based on cleaner technology.

Information regarding brick kilns operating on old
technology in the state can be given on the e-mail of Bihar
State Pollution Control Board at bspcb@yahoo.com or on
mobile no. 9852956777.

Water-life-greenery, only then there will be prosperity
#Bihar Govt Initiative

#Bihar Environment Forest Climate Change Dept

0612-2233333 Bihar Environment and Forest Dept Bihar Forest Dept
Complaint regarding crime related to liquor and drug on
180034560615545
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UNDERTAKING FOR CTO

ndenture |, DHIRAJ KUMAR S/0- DINKAR PRASAD YADAV, PROPRIETOR M/S D.P.Y.

BRICKS Resident of AT-LAGAR, PO- LAGAR & PS- PARBATTA, Dist.- KHAGARIA, PIN - 851216
Srate-BrﬂAR solemnly declare and state as here under:-

|:\ 1t

1. Weare x8oing to operate a Brick unit with capacity Bricks 15000/day in the name M/S D.P.Y. BRICKS
auza- KARNA, AT- MAHESH MOR, PO- KARNA, PS- PARBATTA & Dist.- KHAGARIA, PIN-
51216, State-BIHAR, Khata- 94 Khesra- 225, In case of any Increase or change in product
capac1tyfadd1tmnfmod|ﬁcatlon /alteration or change in product or process or row material or project or

increase in quantity of the discharge/emission and change in dmchnrgelemmlon points, fresh consent to
Establish and/or Consent To Operate shall be obtained.

2. BThat all adequate measure for prevention, control , treatment and disposal water/Air Pollution from the
various process/activities shall be/have been taken to meet the prescribe standard as per the Environment
KPolIm:on) Act 1986 and any other relevant prescribe Law/Rule.
® wenfy 3q fafa woa & fFarda smdes Yo 45000/ —o ¥ veT ¢
(i) tb—q[ﬂ“ﬂah e W0 7300/ — JHTATEA T Y wET ¢
@) A @ wrehereiw gen Auv f5ar T @ W@ frafa s9 R/ deed @

g e |
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i ; 42 / 20—2065 / 7o, f&1i® 14oszomm P IR mw
aﬁmmmmﬂwﬁs)'ﬂﬂﬁ TN T

That mg above statement are true to the best of my/our knowledge and belief and in the event of the above details
roving wrong, the Consent To Estabiished (NOC) and Consent to Operate granted to me/us subsequently of the

P against legally and In the event of violated and subsequently revocation of my CTE/CTO, any f I

loss d.mgo in such case shall be solely my rupomlblmy i nancie

g ;o ‘ zfY. A G

B
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NON-JUDICIAL STAMP
(100/-)
UNDERTAKING FOR CTO

By this indenture I, DHIRAJ KUMAR S/O- DINKAR PRASAD YADAV,
PROPRIETOR M/S D.P.Y. BRICKS Resident of AT-LAGAR, PO-LAGAR
& PS-PARBATTA, Dist.- KHAGARIA, PIN-851216 State-BIHAR
solemnly declare and state as here under:-

1. We are going to operate a Brick unit with capacity Bricks 15000/day
in the name M/S D.P.Y. BRICKS Mauza-KARNA, AT- MAHESH MOR,
PO- KARNA, PS- PARBATTA & Dist.- KHAGARIA, PIN-851216, State-
BIHAR, Khata- 94 Khesra- 225, In case of any Increase or change in
product capacity/addition/modification /alteration or change in
product or process or row material or project or increase in quantity
of the discharge/emission and change in discharge /emission points,
fresh consent to Establish and/or Consent To Operate shall be
obtained.

2. That all adequate measure for prevention, control, treatment and
disposal water/Air Pollution from the various process/activities
shall be/have been taken to meet the prescribe standard as per the
Environment (Pollution) Act, 1986 and any other relevant prescribe
Law/Rule.

i. I am depositing the online application fee of Rs. 45000/ -
in the prescribed form for air consent.

ii. Tam depositing the flue gas testing fee of Rs 7300/- online.

iii. Trees have been planted in the vacant spaces in my unit
and are maintained regularly.

iv.  As per notification issued by the Government of Mines and
Geology Bihar Notification No. 01 Lakh (Sale) 42/20-
2065/M, dated 14.09.2020, the depth of soil mining shall
not be more than one and a half (1.5) meters from the
ground level by me.

That the above statement are true to the best of my/our knowledge
and belief and in the event of the above details proving wrong, the
Consent To Established (NOC) and Consent to Operate granted to
me/us subsequently of the processed against legally and in the event
of violated and subsequently revocation of my CTE/CTO, any financial
loas damage in such case shall be solely my responsibility....

Dheeraj Kumar
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Field Office-cum-Laboratory
Bihar State Pollution Control Council
Industrial Area, Barauni, PO Tilsth, District- Begusarai-851112
E-mail:robarauniOl@gmail.com. Website-http://bspcb.gov.in

Letter No.: ROB (A) 1707/19 Barauni, Date:
Sd/-
Member Secretary
02.05.25
Sender,
S.P. Rai,
Regional Officer
To,

Shri Dheeraj Kumar,

Proprietor M/s DPY Bricks,

Mouza Karna, Village-Maheshmor, PO-Karna, Police Station-Parvatta,
District-Khagaria.

Subject: Clarification regarding operation of brick kiln without consent under section 21
of the Air (Prevention and Control of Pollution) Act, 1981.

Regarding the above mentioned subject, it is to be informed that the site inspection of your
brick kiln Me. DPY Bricks, Mauja Karna, Village-Maheshmor, PO-Karna, Thana-Parvatta,
District-Khagaria was done in your presence on 26.04.2025. The facts found during the
inspection are as follows-

1. On the basis of the application for renewal of consent for operation of your brick kiln
Mauja Karna, Thana-Parvatta, Khata No.-94, Khesra No.-225 and the affidavit
submitted by you, the Board has granted conditional consent till 30.6.2027. This brick
kiln has been closed by you without informing the Board and arrangements have been
made for soil storage etc. at this site.

2. You have changed the location of the brick kiln and are operating it in Khata No. 120,
104, Khesra No. 231, 233, Mauja Karna, Thana-Parvatta without obtaining the
consent of the council. During inspection, the documents of the changed location have
been made available.

3. You are operating the brick kiln illegally without obtaining consent for operation under
Section 21 of the Air (Prevention and Control of Pollution) Act, 1981.

In the light of the above, please provide your explanation to the Board within 7 days as to

why an order should not be issued to close the brick kiln under Section 31A of the Air

(Prevention and Control of Pollution) Act, 1981. Also, why environmental compensation

amount should not be imposed as per the rules for operating the brick kiln illegally.

(S.P. Rai)
regional officer

Loan No.:- 260 Patna, Date:- 30/04/25
Copy to: Member Secretary, Bihar State Pollution Control Board, Patna for information. It
is requested that M/s DPY would like to issue necessary directions to close Bricks, Mauja
Karana, Village-Maheshmor, PO- Karana, Thana-Parvatta, District-Khagaria.
(S.P. Rai)
Regional Officer



